L# 1

I'N THE SUPREME COURT OF | NDI A

EXTRAORDI NARY CI VI L JURI SDI CTI ON

I.A NO 3
I'N
WRI T PETITION (ClIVIL) NO 35 OF 2007

P. V.| NDI RESAN & ORS. Petitioner(s)
VERSUS
UNION OF | NDI A Respondent ( s)
ORDER
I. A NO 3:
The applicants have prayed for two reliefs in this application. Thi s

application is an of f-shoot of the judgnent passed by the Constitution Bench of this
th

Court on 10 April, 2008. A question had been raised in this application as to what
shoul d be the extent of cut-off marks for adm ssion of students of OB.Cs in the
central educational institutions. Having heard |l earned Solicitor General of India and
| earned seni or counsel on both sides and al so having regard to the observations
made in the judgments pronounced by this Court, we make it clear that the
maxi mum cut -of f marks for O B.C. s be 1096bglow the cut-off marks of general
cat egory candi dat es.

We are told that in many of the central educational institutions the seats which
are to be filled up by OB.C. candidates are still remaining vacant. These institutions

may endeavour to fill up these vacant seats by other eligible students at the earliest

i.e. at least by the end of Cctober



2008 observing inter se nmerit of the candidates. Al other rules and regul ations

regardi ng adm ssions shall be strictly foll owed.

The application is disposed of accordingly.

. A No. 4:

List in the 3rd week of Novenber, 2008.

(C. K. THAKKER)

( DALVEER BHANDARI )
NEW DELHI ;

14TH OCTOBER, 2008.

| TEM NO 301 COURT NO. 1 SECTI ON PI' L
(P.H)

SUPREME COURT OF | NDI A

RECORD OF PROCEEDI NGS

A3 in WRITPETITION (CIVIL) NO(s). 35 OF 2007

P. V.| NDI RESAN & ORS. Petitioner(s)

VERSUS

UNION OF | NDI A Respondent ( s)



(Wth appln(s) for directions and clarification of the judgnent and order dated 10.04.2008 and
of fice report )

AND
I.ANO 4 (Appln .(s) for directions)

Dat e: 14/10/2008 These appln.(s) were called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE DR. JUSTI CE ARl JI T PASAYAT
HON BLE MR JUSTI CE C. K. THAKKER
HON BLE MR JUSTI CE R V. RAVEENDRAN
HON BLE MR JUSTI CE DALVEER BHANDARI

For Petitioner(s) M . K. K. Venugopal , Sr. Adv.
applicant(s) M . Gopal Sankar anarayanan, Adv.
M. Ankur Tal war, Adv.
M. Vikas Mehta, Adv.
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For Respondent(s) M.G E. Vahanvati, Sol.Genl.of India
M. A Subba Rao, Adv.
M . A Mari ar put ham Adv.
Ms. Sushna Suri, Adv.

M. N khil Nayyar, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

I.A NO 3:
Application is disposed of, in terns of the signed order.
I. A No. 4:
List in the third week of Novenber, 2008.
(G V. Ranana) (Veera Verna)

Court Master Court Master
(signed order is placed on the file)



